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IN THE ENTRpJ, ?.DMINISTRATIVE TRIBUNJj, HyDERABAD BENCH AT HYDEPABAD 

O.A.NQ. (4_ /93 

Between: 	 Date of Order: 6/7-93 

Divitional F.iilway Nnager, (EG) 
South Ce Ut ral Railway, Secunderabad, 

Prrtmnent 'Yay Inr- ctor (con) 
S.C..Rly, Secunderabad. 
Q-deQ Signa3. Inspector 
Signal & Teledorrmunjcaton £partrnent, 
S.C.Rly,. Secunderabad.  

and 

I. 	k. 
2. Presiding Officer, Labour Court, 

Narayanaguda, A .P. Hyderabad. 

Applicants. 

Respondents. 

For the ipplicantsL Mr.N..i:.Devra,j, SC for Rlys. 

For the Respondents: 

cORAM: 	&&s. nUj'J'bJL4 Nfl.JUSTICE V.FIEELZU2Wj RAO t VICEC}4AJRMM 
AND 

THE HONTELE MILP.T.TIRUVENGAD4Y : rIEM33EF:(Aa2J) 
The Tribunal made the following Order;— 

Admit. The operation of the order dated 11-3-2. 

in C.M.P..No. 	'3fl /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post thecase on 6,9.93, 

D*uJ Coa 
To 

The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (con) 3.C.nly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecomnunication 
Department, s.c.ray, Securiderabath 	 - 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to l'lr.N.R.Devraj, SC for Blys. CAT.Ftyd. 
One copy to Mr. 

7 One spare copy. 

v7m 



'4 

TYPED BY 	 COMPARED BY 

CHEC1D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTHATIVE TRIBUNAL 
1-IYDERABAD BENCH 2T HYDERABAD 

THE HON'BLE MR.&USTICE V.NEELADRI RAO 
VICE CHaIRMAN 

iD 

THE HON'BLE M1{A.B.GORTY ; MEMBER(AD) 

4D 

THE HON' BLE' 4.T.CFWwRA5EKHh REDLY 

I 	 MEMBER(J) 

AND 

THE HON'BLE R.P.T.TIRVENGADAM :M(A) 

Dated S 	-1993 

0 RDER/JGMN4__. 

N.h. /...,. C.A. No. 

H 	
O.A.NO.

in 

T.A.No.. 	 (w.p. 	) 

Admitted and Interim direàtjons 
issued 

Allowed 

Disposed of with directions 

Dismissed 

Dismissed as withdrawn 

Dismissed for default. 

Rejectedj Ordered 

order as- to costs. 
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